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{TOBE PUBLISHED IN PART-IV OF THE DELHIL GAZ_ETTE-EXTRAORD[NARY)
GOVERNMENT OF NATIONAL CAYITAL TERRITORY OF DELHI

(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS) #
S_TH LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

No.F.14@2yLA-2011/ JcJave (134 | " Dated 3-€the April, 2011

'NOTIFICATION

No.F.14(2)/LA-2011/ .ﬁc.ﬂaw I 198 .- The following Act of the Legislative Assembly of the
National Capital Territory of Delhi received the assent of the Lt. Goverﬁor of Delhi on the 6"

April, 2011 and is hereby published for general information:-

“THE“ DELHIX GEO_—SPA’I‘IIAL'DATA 'INFRASTRUCTURE (MANAGEMENT
CONTROL, ADMINISTRATION, SECURITY AND SAFETY) ACT, 2011
. (DELHI ACT 06 OF 2011)
(As passed by the_'Legis,létive-Asscmbl'y'of' the National Capital Territory of Delhi on the 23"
March, 2011)

S | - [6™ April, 2011]

An Act to create, lllpdate,‘manage, disSeminaté, and share, for Delhi a geo-spatial data,
geo-spatial map, geo-spatial syst‘em, geo-spatial applicatioq, geo-spatial portal of the land
revenue records; publié ﬁﬁliiies .. including roads, water, sewerage, electricity,
telecommunication/internet services and other services of utility; property details, propelftY
ownership and the like, by. entrusting the 'résponsibilitj} to G.e.o Spat1al Delﬁi Liinited,@. body
registered under the Corhipanies Act,. 1956 (1 of 1"9.56) makmg it" mandatory for the
| depal'tmént_s_,_;cgljpgraﬁ_:cl)rrl?,_ Iéc;_)afrds of the‘(}:overnmenlt of NCT -ojf i)c]lii; .l(;cal Bodies; public
authorities; public or private agéncies, etc to use and update the Deihi Gco;slﬁatial data; by
establishing a regulatory authority and an appellate authority for proper co-ordinated plenning

and development of Delh_i,.a'nd for matters connected therewith or incidental thereto.
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WHEREAS the Ministry of "Space and Technology, Department of Science and
Technclogy (Né.tional Disaster Management Services Division), quemment of India has
framed the National policy for Sﬁai‘ing and Accessfbility of the data vide communication dated
14-07-2010 and has mandated that the data as created bj( the vartous departments and
authorities of the Government at the cost of public exchequer must be shared and utilized in the

beneficial interest of the public; .. .. - -..

AND WHEREAS .-tﬁc_ -_Gov_grnmént of I‘;Iational Capital T.er;ito.r'y_ of Pelhi has created an
intcgréted geo. sp.a.tial. information syéterh for easy',é.cces.sibility.-of all relevant information
| including land revenue records, Iaﬁd ﬁse, pro_pertsr d_étails, utility services, infrastructure, etc.
for the National Capital Ter_ritory .-of Delhi, with the expert guidance_ of the Survey of India,
Department of Science and Technology, Govermne_ﬁt of India, in pursﬁance of the Cabinet

Decision no. 1302 dated 13-11-2007 of the Govemm_eiat of National Capital Territory of Delhi;

. AND WHEREAS the Dethi Geo-Spatial Data"and its Information can be applied and
utilized for better planning and imanagement as part_bf good governance by the departments,
corporations, boards of the Government of National Capital Territory of Delhi; local bodies;

public authorities; public and private agencies rendering services of public utilities in Delhi;

BE it enacted by the Le glslat.lve Assembly of the Natlonal Cap1tal T erritory of Delhi in

the Sixty = second Year of the Repubhc of India as follows L



. CHAPTER+
PRELIMINARY
1. Short title, extent cnd commencement. - {1) This Act may be calied

the Delhi Geo-Spatial Data Infrastructure (Managemaent, Cc'ntrol,

Adminis‘tration,‘Sécurity and Safety) Act, 2011.

(3) It shall come into force on such date as the Government may, by

notificaitior, appoint. ) ' ' 3N

. 2. Definitions. -;lh this 'P"\ct, unless the context otherwise requires,-

{a) "Appeilate Authcraty means the authonty appomted in accordance
w1th se.c'non 19 of thls Act

' (<) attnbute” means the quanfymg data pertalmng to the spatsal

feature and any ncn-spat;al or texture data that is to be asscctated

with themapped feature;

(c} “company” ‘n;zeané the Geo-Spatial Dethi Limited, a ‘whally owned

41956 (1 Of 1956)

(d) "Deihi” means the National Capitat T.'erritory of Delhi;

©(2) ttextends to the whale of the National Capital Territary.of Delhi R

company. of the chemment regzstered under the Ccmpames Act;

13



(e} “development actw:ty mcludes constructron actl\nty excavation

ctmty and the hke carned out: elther by any hne department local

of renderih_g any. pgplic:__y_tility;e.se'rvices like laying of cables, water
pipe lines, sewerage lines, gas pipelines, etc;
o :
(f) geo Bortal" means the’ Dell'u geo—spatial map serverich softwar
. appl:cation for access of geo—spatial data and apphcat:ornresnd ng

on an ldent[f ed system of a control centre or a momtonng centre

[y

ek
-

(g) geo-spatlal appllcatlons include the appilcatlons developed
use the .-geo—spatlal data fo cater to specn" ¢ governance needs of

the__Q_ov.ernment; : !

(h) geo~spatla! data mciudes 3 dxmens:onal Geo-spatlal lnforma’mon

_Isystem mcludmg Iand tnformatlon syStem\ of DeH’u compr:smg

PR

" ;. land revenue record data iand ownershtp, etc along with urban

information system comprlsmg property detalis pmpeny
_hownershtp prpellnes sewerage !mee roads, bridges, water E&”ks

"nd the hke of Delhi, base map in hardcopy softcopy and

electromc transaction forms to be made avan[ab!e by antho a !me

-department loca body, pub!lc authonty, public and prvate

body, public authority, public and private agency for the purpose

Lo
i
P



(z) *geo-spatial map :ncludes the 2-d1men510nai oh&dimehSional
‘map of Delhi generated with the: help of aerial photogra.phy.
. photogrammatory, created with 24dimensi'onal- or 3-dimensional
“topology aﬁd. textufing including ortho-photo vectorization,
-v'él_ida‘tion. dig ita_lz e!ééir'_dﬁit:" model $6 a8 to provide 2-di mensional

or 3-dimensional wsuahzahon of the pro;ected area;

. .."“‘.B i -
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e D) '-fgéc'..s'patial system” includes all the hardware, software, _s;gat_ig;‘_
_ 'data"aﬁplicatiohsﬁ -j.su.rveillance system éﬁd‘i'-‘ot.her. a_l!jed information
tééhnql_ogy equipments for the r;ontfol-centres and monitoring ~:
.",'_,centres with "éppropriéte ﬁnk.irig‘ m‘echanism to the Iine
departrnent, f“cat body, publlc authonty, public and private
agency, _ o . _ ‘ﬁ‘
(k) “Governrnent" means the Lleutenant Governor of the Natlona!

Capxtal Temtory of Delhu appointed by the President under artlcle

- 238 and des:gnated as such under article 239 AA of the

Constxtutlon'



Dethi Deve!opment'Authority-«- or any other body or authority, by
whatever name calied, for. the time being invested by law to
render essential services of public utility within the territory of Delhi

Corto control-of manage or to regulate civic services within a

‘specified local area; -

dJ""S" Yoom

(n) “monltonng centre means the monttonng centre established in
- Delhl for monitorlng live archwes buildings, real estatg,s and other
assets, for change detection in ach:evmg and creatmg a local

archive  of the data collected through intemet protocoi camera

' ins'talied"'or'thro.ugh any other mode;

i : i

(0) “nofification” méans a notification publi_s,hed in the official Gazetie;-

i

(p) pubhc and pnvate agency" mciudes pubuc or pnvate electricity
'_'dlsthbutlon companies, pubhc or prlvate telecommun:catron
'semces ‘internet ser\nces provzders and the hke rendermg

' 'Mces of pubhc utlllty

'.'.govemance estabhshed -or const]tuted (I) by or unde

Constitution; (ii) by any other law made by Parliament; (iii) by any

: 6



financed dire’ct!y or indirquly' by funds prdvidéd by the
Government; and' (c) an qrgah_ization or body corporate in iis
capacity as an'in.st'ruméntali'_ty'féf ‘State as defined under article 12

of the Consti,tutién of India, rendering services of public utility :

(r) regulation means a regulatlon made by the ‘Regulatory Authority

under this Act by notifi cation

. ' Y

'_:_"-_,,_ (s) “Regulatory Authonty” means the Delhi Spatial Data _Begu!atory

Authority constituted under section 12 of thls Act

(B rule” 'méan_s ‘a__ru‘!é made by the Government under this Ac:t, by

nofification; o . '

"*(u) “Schedule” means the Schedule appended to thisAct;

hY

(v} utility mapplng"' includes the mappmg ‘and creation of a geo-

Ju g grounci probmg radar and ground survey and other form%o.

.HT“{

}?3"_‘»"
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CHAPTERI

MANDATORY SHARING ACC_ESSING UTILIZATION AND

PR

‘UPDATION OF GEQ-SPATIAL DATA

1

3 Mandatory sharmg, accessing, utlllzation and updatlon of geoﬁ’ '_

Spatlal data._ Every lme department Jocal body, public authorlty.
m' e
prwate and pubilc agency rendermg services’ of pubhc utmty i=belhi

-

T shall- . \ : N

(a) ensure that various geo-spatlal data attributes pertammg to-them

3

are uploaded in ihe geo-spat:ai data base

(b). _utlhse the geo spatlal data and geo~spattal map for praper co-
'ordxnated planmng management and delivery of the various

"jservlces rendered as a part of. their administrative and statutory

r

A

“bas s' For up 'datlon ef geo spat:al data and geo-spatla[ map

created mamtamed and - managed in accordance with the

T

'_'pro_vl_?_a_leps of thisAct;, . P e

T

k the_lr respectwe attnbute data to the. geo—spattal data and 'gee- ’

L



CHAPTER-I

SERVICES OF PUBLIC UTILITY

4;;--S_é..r\zi.ées' of pu_blip-_utility'. - (1) For :thé.purposesrof ‘this Act, services

- of public Utilit'y' include tﬁ_e".s.éfvices' rendered by the fine débartment,"

local body, pubhc authonty public and nprwate agency of. the
L.:J
Goverhm'ent which are fisted in the Schedule.

o o -

- (2) The Govemment may, by notification, amend the Schedu!e on. the

ommendabon of the Regu] atory Atrthonty from time; to time

CHAPTER-IV.

ENIPOWE_RMENT OF THE COMPANY AND {TS FUNCTIONS
=t UNDER THIS ACT

geo—spclttal system geo-spatlal apphcatzon geo-spatlal porta! of the fand

reyen_lt__:e‘ {_e_cords K pub[ic utilities Including roads, water, -seweragefil:

e

' eiect{jgity,, telecommUnlcat:on or mternet ser\nces ‘and other serwces ofw -'

..u
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6. Functions of the company. - The company shall maintain gec-
spatial data, geo-spatial map, geo-spatial system, develop geo-portal

_-and applications, for the Governrr{ént and shall-

(a) make the~appropriate use of thé_data}-_fgf the__lil,;ge departments, focal

L bodiegff public authorities, public or private agencies, individuats,
. R W

efc. as authorised by the Government for the benefit of citizens of
Delhi;
(b own_.‘a:r\d-rhaintain'the hardwa__rg.ancf"softwaré; produced a}nd used
- inthe Delhi Spatial Data Infrastructure project, ~
updaté“the geo-spatial data‘on the basis of change requesis
'5--'-"_r'e.céi\}éd‘? from . the line ¢ departments,  local bﬁdies,’ public.
‘authéritiés; "_privfate ‘and public agencies rendéring- services .of

« sptiblic:utility:

L .._,-1_._?_,_ e : R . o . . }& L -::'r".
{d)=*provide*value added services-and consuiltancy to the Governmarit. -

and the Government of India for better co-ordinated piannfng

I
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_ authorities, public’ and private agencies “and citizens of India for
usage and access of the geo-spatial data, geo-spatial map, geo-

Spﬁﬁ_al__appfi_,cétions._ajnd:the like. - - .

. Admlmstratwe control of the company - The company shail
function under the over-all adm:nlstratlve control and ‘supervision of the
Govemment through - ltS Dep_artment_of'lnformatlon Technology and
shall be 'boundlby. a[i'poiicie's,'guide!in'es, directions, etc. ié'sde’d 'Sy.the

Government, from time to time.

ST | - i
- CHAPTERV |
S MANAGEMENT UTIL!TY AND ACCESS OF THE DATA
N
8. Access of geo-spatial '-déta' by the line 'departments, local

bodies, public a_u_thorities, poblio and.private agencies and general
public. - (1) Every line 'departrnent, local body, public authority, public
- and privete. agency shaII .heve access to the geo-spatial data, geo-
spatial map- and _.geo-.speti'al "eipbiic’ation thi'ough ac'ceS’s. control to

. access, utilize, update.their-spatial as well as attribote data. .

: ( ) Every line department local body, public authonty, public and prtvate

agency may, subject fo payment of charge fee, cost download both
spatiai and attnbute data in vanous forms such as portable document

format and_ the_ like for. their internal use and application. -

1

?oJ"'



* rules made U_h_dér_ this Act:

{3) The Ge\kernment shail...alfdw controlied access o.'f‘the geo-spatial

' data, geo-spatial map and geo-spatial application to the public in

general, private individual, public and private agencies subject to the

Provided that the Government shall be authorized to classify

the geo-spatial data, ged-spafial map; gec-spatial- appliation. into the

: categer'ies' of r'estri'cted and’ unrestricted and allow access to the data

classifi ied as unrestncted in accordance with the rules made under this

Ly

 Act, to the_ public’ rn general prlvate mdnndual pub[iC and prwate ;-

agencies, and the like . o ;

Provided futther that the Govemnment shall abide by the

' policies, guidelines; rules, regulations, etc. of the Government of India,
made from time to time regarding display “of information in . public

. domain, to private indiv'idual,‘ public and private agencies, and the like.

9 Sefvi_ce Ievel-- agmementhte:‘- other agreement with the line
depaﬁment, Iocal'b'odies. etc. — (1) The com’p.any may enter into
"ser\nce Ieve! agreements or other agreements with any Ime department “
" !ocai body, pubitc authonty, pubhc and prrvate agency rendenng

‘services of pubhc utihty in Delhl to achieve the objective ef this Act.

@) The compa_ny may authorize the line departments, local bodies,
publie a'u,thqri_t]es, pubiie_-and private agencies to have ‘a'c:'cess through

‘\-.__

12



_system, geo-spatial portal. S

secured péééword and the ‘Ivilke to the geo—spéttial data, geo-spatial .map,
geo-spatiai.portal,.. QEOFSpétia] system, geo-spatial applications of their
'reépective data asse{s, to use and update to enhance its value and
atifity, -

3 Everj_}-' liné-- department, local ‘body, public- autherity. public”and

privafe' agency.sha[] upda'te--the attribute data on real time reguiar basis.

In case of fazlure the Reguiatory Authority shall be entitled to take action

agalnst defaulting ofr" czais and for line department iocal body, public

authonty pubhc and pnvate agency in the manner ,pmwded in the

regulatlons

(4) Every fine departm.en_t,- local body, public authority, pub!ic and

' prwate agency rendenng servuces of public ut:i:ty shall mandatorily use

geo-spatzal data geo-spatlas rnap, geo—spattal application, geo- spa’ua!

a1

- (5) Every persén or gbvérhment émpioyee‘ 'autho.rized to access geo-
spatial. data geo-spat:al map, geo-spataa! porta! geo—spat!a[ system
geo—spatlal appllcatlon rnay use hiS reSpectwe Digttal Slgnature'

secured password or the I[ke while usmg updatmg and adm:mstratmg

the same.

- (6) It shall be mandatory for ali such departments, local bodies and

13



public authorities to estabiisn a gaperless_regime, fo the exfenr possible

B in terms with the. pericy- of. e-governance’ as envisaded under the

Informatlen Technology Act 2000 (2'1 of 2000)

 GHAPTERVI{

APPLICAT!ON AND U_TILITY OF' THE GEQ-SPATIAL"DATA

10. Application and ut:t:ty of the geo-spatral data. (1)' The

_ Government shall, wrth the censultatlon of the company formulate the

varreus geo- 3patlal appllcatlons to use the geo-Spatlal data and geo-

spatial map in accordance W|th the scheme of thts Act and the rules and

.,regulations framed thereunder

- T

before its Board of Directors for approval a:nd shall be effective once

these .are approved by the Board.

e

(2) Any contractor authonzed by any hne department iocal body, publrc )

authonty or publac ard prtvate agency shaii apply to the company online
‘and shall obtain a nmque ldentif catlon number before starting any
'develepment-Work in Delhi. The lme départment, loca! body, public
authority or public and pnvate agency authotised under this Act 10 use
or a_c_ees_s geo—spattai da.ta anc;i the like shall be responsrble for provrdmg

and eentinueu_s!y' updating, all relevant _information of the proposed

: 14 ) s |.

Provided. that all such schemes shall b'e' put by the company



el

project. of development with the progress of the, work of development

identifiable by the unique identification number so generated and

'_bbtained'ph_line_in accordance with rules made under thi.s Act.

T

(3 T.h'e"uhique identiﬁeatien aurmber in terms’ of sub-section (2) shall be .

¢

. . ~ _
generated online and all such request applications seeking unigue -

identification number shall be decided within fifteen days of receipt

. thereof by thé company: .

Provided that thé company shall be authorized to charge suoh

' epplilc‘aticn fee as pe‘r the rates so finalized and fixed by'the Board of

Directors of the cempany payabie by: the contrectors p'ersons or
authonty zntendmg to start any deve!opment work in-Delhi. The compa'\y
shat! be authonzed in the Irke manner to revise such rates from time o

tlme All such rates of applrcatlon fee of rewsed apphcatson fee shatl *\e

(4) it shall be the duty of ali the ime departments iocai bodles pubiic
authorstres and pubhc and pnvate agencres hawng nght to -access to
the geo-spatra[ data and the like under this Act to certify in wntrng eveny
quarter of the year to the Regutatory Authonty that all geo- spatial daia

and attnbute data generated as a result of developmentai actw:t:es haa

_ been updated to that effect,

13



#{c) Secretary, Depertm'_e‘_,nt' of Fiha:jce'of‘the G'_olverh'Meni,' ':'me"niber;

- CHAPTER-VIL .
ESTABLISHMENT OF REGULATORY AUTHORITY

1._1.' .De.lhi S.patial Deta Regulato’ry Authority_ - With effeet from such
date as the Govemment may notlfy n this behalf, there shall be
established for the purpose of ﬂ"ll§ Act, an authonty to be known as
Delhl Spatsa! Data Regulatory Authority” (heremafter referred to as the

'Reguiatory Authonty )

~ 12. Composition of the Regulatory Authority - The Government shal

constitute the Regulatory Authority having foliowing members, namely :-

A

(a) Chief Secretary of the Government, eki*ofﬁeie Ch‘aireefsen;

s

_ (d) Secretary, Department. of Urbarn 'DeVefopment of the Gdkerrimeﬁt,

member;

{e) Secretary, Depertment of Law, Justice and Legislative Affairs of the

Government, member:

(D Secretary, Department of Information Technology of the

16



_ Government, member-secrtary. . - . - .y oo

13. Power to I' app_oini supporting ;;;iminis_tr“aQtiye officers,
consultente, experts, .adv.iso‘rs-,. etc. - The Regulator;lf‘ Aothority may,
'as and‘ when requifed app‘oint such ofﬁcerslconsuitants experis and
advisors of the respectlve ﬂelds mcludmg admxmstratlon information
technology, legal, fmance and the like, to assist it fo fulfil the obllgatlons

of this Act conferred upon the Regutatory Authority.

14 Tenure of office of Regulatory Authority and its members -
The tenure of ofﬂce of the Reguiatory Authority and/or its members shall
be determmed by the Governrnent as may be prescribed:

Prowded that no person shail hold ofﬁce of the Regu!atory

e Authonty arter attalnmg the age of s:xty f[ve years

/f%@

- Salaries and allowances. - The terms and conditions, salaries and

o

~

. allowances payable 1o the persons appointed under section 13 shall be

such as may'be p_rescrip_e'd-by rules by the Government: |

Prowded that the Govemment shall prowde fo the Regu!atory

Authority with such ofhcers oonsultants and employees as it may deem

necessary for the efﬁcuent performance of its functlon under thls Act

17
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16. IF‘c.)-we.rs,' functions and duties of 'Regulafbi"y Authority. - Subject
to the provlsmns of this Act, the Regulatory Authorlty shalL have the
responsibitities for laying down pohcnes plans and gwdelmes in respect

of the following matters, 'namely -

" (a) monitoring _the'gjéo-spfatiéi_"‘sy's{éms as f;néat'ed by'the”Govémmé'nt

(b) terms and con'diti_on"sﬂ_inc_lu_clﬁng service charges, fees and cost
goverﬁ_ing sharing and aﬁce's_sing the gelo%spétiét. data; geo-spatial
map, Qeo—spaﬁal' system geo—spétial. application, geo-spatial
portai by the line departments Iocal bodies, public authonties

/——“zx

v w\pl’b"c and private agenmes rendenng serv:ces of pubhc utﬂttv

‘(c) : e_fﬁcient_- monitoring of the Lv'arious'application and 'utiiity of the data

e

et [

\!

e,

| infra_sf:ructuré;
- () fay down safety codé pertaining to geo-spatial system;

(e) fix I!ablhty and accountability-in case of breach of safety code by
{:ne departments local bod[es public authonties pubhc and
; pr:vate agencles rendermo services of pubhc utmty in Delhl and the

) "‘-._

pubhc or lts respectwe responsmle ofﬂcers

18




(D 'eh?o_rcém'ent and - implementation of policy and plan for
. development of geo-spatiat system and its further application and

' utilization;

(g) act as adjudicatlng authonty in case of any dispute gevern:ne
qhanng accessmg, appi:catlon and updatlon of the data

_ -mfrastructure between -of among the various Ime departments

- rendenng _S-erwces of pubhc unllty in Delhl;

- () act as a_i"-}.:disciplinary body in case of violation of any of the

provisions of th'is Ar‘t rules and:’oi‘ regulations made thereunder on

Cits ofﬁcers and impose penattles- in -accordance with the

regulations framed under this Act :

“Provided that-all such decisiohs shall be taken by the Regulato'ry'
Authority by majority. |

_-17.- Procedure. ~ (____1) Before passing any adverse order, the

Regu!atory Authonty shail issue a show cause notice, seeking

explan.atnon w1th[n a period not less than f:fteen days.

15

. local bodtes publlc authontzes publlc and pnvate agenmes'.‘

the part of any line department local body publlc authonty pubilc _

and pnvate agency rendenng serwces of pubhc utﬂsty in Delhl andg-



{2) If no explanat:on is furnlshed or-the explanatlon furmshed is not

satisfactory in the oplnion of the Regulatory Authonty the Authority shall
initiate disciplinary and/or adjudlcatzon proceedings, as the case may be,

oy directing an enquiry-on. the issue involved.

(3) While ehqoiri’ng’ into -the issue arisen before the Regulatory
Authority the Regulatory Authority shall not be bound by the provisiohs
of the Code of CIV[I F’rocedure 1908 (5 of 1908), or the provisions of

the Ev:dence Ac:t 1872 (1 of 1872) The __Regulatory_ Authority shall

‘adhere to t__he principles of natural justioe and shall afford full opportunity

to' the parties conoem_e_d' to estabiish and prove their respective '

contentions.

The Regulaiory Authonty shali pass a speakmg order contammg
facts of the case contentlons raised by the partles the reasons Ieadlng

to the ﬁndlng of fact arrtved at by the Regulatory Authonty and the final

decision. . . : - .

| (5) Inthe dlscharge of its functions the Regulatory Authonty shali have

the following | powers namely -

(a) summomng and enforolng the attendance of any person or -

authonty

20
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and blndlr_zg :

{h) sumrhoning -and directihg production of any dopur.n_e.nt, boo{(s of, |

account, record:;
A

() summoning any witness, record his statement in evidence on

eath; and -

(d) passing- such _d_iréctio;ns'pr orders as deemed necessary and -

expedient while enquiring into any issue which the Regulatory
A.'uthority is éomp'etent and empoWer__ed under this Aet.

i

18. Appé_al against the orc_iers'-_'of tt_ie_ Regulatory Authority. - Any

' person, éuthority,'departm'eh{. or officer aggrieved by any order passed -

by the R_égulatory Authority under ‘this A¢t shall be entitied to file an

appléa! to the Appellate Autho_rilt'y constituted for this purpose under this

Act, Within a period not exceeding- t'hirty days from the date of the receipt

of the ;mpugned order. The order of the Appeliate Authonty shal! be final .

“‘\.._,..,c/

Provuded that the Appellate Author[ty may entertazn an appea!'

. after the explry of the said penod of thlrty days if it is satisfied that there

#

was sufficient cause for not filing i within that period.

19. Appointment of Appellate A.u"fhb'ri{y.'- (1) The Government shal

constituie an Appeitate Authority” having power to hear and decide

21
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. Act

(2) The ter_}ns end‘condjtions, salaries and allowances payable to the

Government. |
20. Composmon of i&.ppellate ‘Authority.- (1) The Appe}%ate Authorlty

shali cons:et of one Chalrman one admlmstratwe and one technica!

b

Authority shali be drawn from the poo] of refired officers having served

not below the rank of Secretary to the Government of India.
{(2) The admlmstrative member shalt be a person of emmence m public

years in the field, name_ly, public‘ pollcy, pubilc affa:rs, social services,

. . w"""“*—:‘:::\
law, management, administration or governance. K—. W
_ ﬂ - . z

(3}'. The technical membe. {c be appomted shail be an expert in the

and expetience in his field of not less than twenty five years:

Prov:ded that no member of ah Appellate Authonty shalf be a
Member of. Parllament or Legls[ature of any State or Uhion temtory nor

shall hold any oﬁlee connected with any polmcal party

22

appeals against the-o'r_de'r-'-peesed by the Reguiatory Authority ende;,this :

|
5\' ; Appellate. Authority shail be such as may be prescribed by the
| _ S - .
1

member_ for ;_he purpese_s ,of_ 'thlS Act. The Chalr_man of the Appellate
- life hav:ng w;de knowiedge and expenence of not tess than twenty five”

field of information technology and the like, having related qualification |

e



21.  Procedure of hearing appeal. - (1) While hearing appeal, the

- Appeliate Authority shall be guided by the principles of naturai justice

4

and, shall grant opportunity of hearing to the parties concemned.

(2} The Appeliate Authority shall _have the power to.call for and summon

the records of the case décided by the Regufatory Authority and shall be

- competent to teverse, modify or set aside. the order passed by the

Regutatory Authority. The: Appellate Authority shall also be empowered
after settmg aside’ the order of the. Regulatory Authonty, to remand: the

case back to it with d[rectlon to pass a fresh order.

(3) The Appeliate Authority shall not be bound by the Code 'of Civil

' Procedure 1808 (5 of 1908} or the Ewdence Act 1872 (1 of '18?2) and

)

s
RN

5% ot

may prescrtbe its own procedure of hearmg the appeal

‘%

(
\

22. Remuneration and atiowances The Chalrperson and membe
of the Appellate Authonty '_shall- be paid such remunefation and

allowances as prescr[bed by the Government in accordance wrth the

-ruies made under this Act

23
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CHAPTER-VII © *
MISCELLENEOUS

23. Power to issue directions.- The Government may from tlme to

time, issue to the Reguiatory Authonty such directions as, in 1ts opmzon

may be ngcessary or expedlent.for-carryl-ng. out the purposes ofthis -Act:

and it stia! be the ciuty of the Regulatory Authorlty to comply W|th such

directions.

- 24. Protection of action taken in good faith -No suit, prosecution

or other legal proceedings shall lie agalnst the Government Regulatory

Authonty and Appelate Authonty or any member or off icer or employee’

thereof in 1espect of anythmg which Is in good faith done or Intended to

be done in pursmnce of this Act the rules and regulatlons made

thereunder. | _ / ' s

Yy

25. _Pdv'ver of Gove_rnment to make rules. — (1) The Government may,

by notification, make rules to carry out the provisions of this Act.

(2) In particutar, and. wi‘{hog_c__prejud_ice to the generality of the foregaing

power, such rules may provide for all or any of the following matterg, o

namely:- :

() terms pertaining to framing -of- revenue model" governing

24
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charges, feeé,'ccists and the like to be levied upon the line
dep_artfnen.ts, local bodies, pub[i"{: authorities, public and private

- authorities and citizens of India;

s ’ Lo T PR
S - .- P - i -

} | (bi the cohd'itior_Is_ to be -i‘;rls;erted iﬁ the service level agreements or
: other égreéments .with the line depértmeh.ts., '_ l_or_:al_ _ b'Odi_gaS_,
oubhc a uthont;es Eu.b_iic _.and_ eg;.mri'vzate. .'auth:dr'itie_s: Sl
(c) application and'procédure governing generatio'_ﬁ of unique
idéntiﬁcaﬁqn .nqm;fq_er. and notification of schedule of fees fixed
.and revised from .ti'me-to time, paylab.ie by the. qontr.act.or; :

L

(d) fhe hi.ét.hod”.and'prdcedure for. - classification of data ‘into

_'fesir_icted aﬁd_uh—restricted [ e

(e) terms of appointment of Reguiatory Auihority_ and Appellate

Authority, their respective salaries, remuneration, allowances

etc. as applicable there to; . ,%x
S T35 )

- {f) any other matter whi_éh is required to be, or may be prescribed.

26 Power of Regul_atory Authority to m_gke'regu!aﬁons.— (1) The
Regulatory Authority may,’ with the approval of the Government, make

regulations not in cdnsistént'with_ the provisions of this Act, to carry out

.25



the provisions of this Act
(2) - In particular, and without prejudice to the generality, of the
foregoing power, -such regulations -may. provide -for-all or any..of the ;

following matters, namé!y:‘—_ .

(a) fixing térms, qualifications ‘and expérience for the appointment .

" of supporting staff, officers, c:,onsu!tan_ts; experts, advisors;

(b} 'prbcedlure governing -adjudication of dispu’te ‘between and |
_among'the-iine departments, local bodies, public authorities,

privaie and public agencies ;

o (c) the procedure govarnmg enqunry ‘and |mposmon of pena[ty asa . .

dtscnplmary authonty X

’ T
(d) the manner and the forms of gwlng notice under the Act;

(e) any other _m_attér which is required to be, o miay be prescribed.

(3) The maximum- pénalty, howéver, that 'hay be imfmsed by ihe

Rég_ulatory Authority shail not exceed ten thousand rupees per defautt.
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‘27. Laying of rules and regulations.- . Every ruie made gnder_this-

Act by the Government and every régulatibn made by the Regulatory

Authonty thereunder shail be-laid, as soon as may be after it is made, ..

before the Leglslatsve Assembiy of Dalhi, while itis in sessmn for a totat

penodl of_ thlrty. days _w_h_lch rmay ‘t_‘;e_c_:,_q_mprlsed-m one se_ss&_on-o_r in two or. -
more- successive sessions, and if before the expiry of session
immediately following the session of the successive sessions aforesaid,

the Legislative Assembly agrees in making any. m&diﬁcatiorj:]in; _the-rull_:e_

or regulation, or the Assembly agrees that the rule or regula'ﬁon should

not be made, the rule or regulation shall thereafter have effect q_niy in

such modified form or be of no effect, as the case may be; S0,

howe\rer that any suchr modiﬁcation‘ or‘annui.ment shall be'without-

prejudice to the vahdlty of anything prewously done under that ru[e or

—_—

—‘\

W?
'3;‘-::

\\

regulatzon

‘f:/

5}

Zoren,

/é:a

28. Power to remove -difficulties.»(ﬂ If any difficulty arises in’giving

- effect to the provisions of this Act, the Government may, by _order

“published in the Ofﬁciél Gazette, make such provisidns, not'it;tbq'nsiét'ent "

with the provisions' of this Act as appear to it to be necessary or

expedient for removing the difficulty :

Frovided that no such order shall be made after fhe expiry of a

. period of two years from the date on which this Act comes ihto force.

27
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| (2) Evéry order made undér this section shall, as soon as may be after

it is made, be laid before the Legisiative Assembly

@
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- SCHEDULE

[See setlion 4)
S.Nc. |Linz DepartmentsiLocal Bodies/Public Authorities/Public or
‘Private Agencies rend.erir}g services of pubiic utility
1. | Deihi Fire Services-
| - 2. | Derartment of Excnse Entertamment and Luxury_' Tax —
3. | Dercartment of Environment, Foresis and Wildlife S
- 4. | Desartment of Health and Family Welfare -

5. ] Department of Trade and Taxe

8. | Dirsctorate of Census. O_geration Deihl

. 7. | Dirgctorate of Education *
8. | lrrigation and Flood Coniro! Department
9. [Cffce of the Chief Electoral Officer, Delhi -
" 10, | Office of tRe Labour Commissioner

11. | Office of the Registrar Co-operative Souetxes

12, | Punlic Works Department

13. |:Revenue Department :

14. | Beini Disaster Management Author;ty

15. | Delhi Poliution Confrol Commifitee 2

16. | Delhi State Industrial & Infrastructure Dev. Corporatson Lli’f‘steu _
17, | Dethi Tourism and Tranaportatuon Deveiogment L _poratxcrz Limited
18. | Delnhi Transco Limited - _ .
19. 1 Deihi Transport Corporation - L.
20. i Deihi Development Authontx . . _

21. | Deini Jal Board | R
22, | Munitipa! Corporation of Deihi - _

23. { New Delhi Municipal Councll ' N % "
24. | Delhl Integrated. MUlt-Moda! Transit System Ltmated 0
25. | Delhi Metro Rail Corporation Limited

26. | indraparastha Gas Limited _

27. | Mahdnagar Telephone Nigam L!mlted

28. | North Deihi Power Limited :

29, { Yemuna and Rajdhani -~ BSES Power Ltmlted -

- (Tanm sﬁ?wm
Addl Secretary (Law Justice & L.A.)
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